GOVERNMENTOF INDIA
MINISTRY OF FINANCE
DEPARTMENTOF FINANCIAISERVICES
LOK SABHA

UNSTARRED QUESTION NO. 4086
TO BE ANSWERED ON THE 4™ JANUARY2019/PAUSHA 14, 194(SAKA)
DefaultingBusinessmen Fleeing Abroad
4086. SHRI GAJANANKIRTIKAR:

Willthe Ministerof FINANCEDbe pleased to state:

(@  whetherthe businessmen who took loans from Governmentbanks could not repay the
loan amountwithinlimitedperiodduringthe last three years, ifso, the detailsthereof;

(b)  the number of defaulting businessmen/economicoffenders who migrated to foreigr
countries/fledthe countryto escape prosecutionduringthe last five years andthe currentyear;

(c)  the numberof such offenders/ defaulters who have been arrested and brought to the
countryfor trial/convictiorduringthe said period;

(d) whetherthe Governmenthas taken any action against such offenders/ defaulters, if so,
the detailsthereof;and

(e)  the steps taken to prevent fleeing of criminal/economicwffenders from the countryto
escape trial?

ANSWER
Minister of State in the Ministryof Finance
(SHRI SHIV PRATAPSHUKLA)
(2): Reserve Bank of India has apprised that the required informationin this regard is not
availablewithit.

(b) to (e): In respect of the number of defaulting businessmen / economic offenders whc
migratedto foreign countries/ fled the countryto escape prosecutionduringthe last five year:
and currentyear, the Directorateof Enforcement (ED) has intimatedthe numberas 27. With
regard to action taken against such offenders/defaulters, ED has apprised that application
under the FugitiveEconomic Offenders Act, 2018 have been filed against seven persons out of
these 27 persons, applicationshave been sent to Interpolto issue Red CornerNotices (RCNs
against 20 persons out of which RCNshave been issued against eight persons, and extraditior
requests have been sent for six individualsto the countriesconcerned.ED has also apprisedthat
on 10.12.2018,the WestminsterMagistrates’Courtin London has recommendedextraditionof
ShriVijayMallyafrom the UnitedKingdomto India. ED has further,informedthat the numbe;
of offenders/defaultersas aforesaidis nil.

Besides aforementionedactions, steps takento preventfleeing of economicoffenders from the
countryto escape trial include the enactmentof the Fugitive Economic Offenders Act, 2018,
which provides for attachmentof propertyof a fugitiveeconomicoffender, confiscationof his
property.and disentitlinghim from defendingany civil claim. Further,Governmenthas advised
Public Sector Banks to obtain a certified copy of the passport of the promoters/directorsand
otherauthorisedsignatoriesof companiesavailingof loan facilitiesof more thanRs. 50 crore.



